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THE PRIME MINISTER AND
MINISTER OF HOME AFFAIRS
(SHRIMATI INDIRA GANDHI) :
Thirteen Judges are serving in the High
Courts of States other than those to
which they belong.

COMMUNAL DISTURBANCES

*571. SARDAR GURCHARAN
SINGH TOHRA : Will the PRIME
MINISTER be pleased to state :

(a) the details of communal distur-
bances that took place in the country
during the current year, state wise;

(b) the extent of loss suffered by
the State Governments and the public,
separately;

(c) in how many cases Commissions
have been appointed to enquire into
the causes of disturbances;

(d) the number of persons convicted

by the law courts for creating these
communal disturbances; and

(e) the political parties and other
organisations involved in these distur-

bances?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI RAM NIWAS MIR-
DHA) : (a), (b), (d) and (e) A state-
ment, based on information received
from State Governments/Union Terri-
tory Administrations, is laid on the
Table of the House,

(c) Commissions of Inquiry have
been appointed by the respective State
Governments to inquire into the disur-
bances of Maharashtra and Chaibasa
in Bihar. The inquiries are in pro-
gress.

STATEMENT

of Andhra
follows :

Information in respect
Predesh and Mysore i3 as

Andhrg Pradesh

The details of the five communal
disturbances that have taken place dur-
ing the year 1970 are given below :

(i) In villages Kothapet and Ven-
katapur in district Hyderabad on Feb-
ruary 15 and 16 : There was trouble
following an altercation with a drun-
ken man. There was no loss of pro-
perty. No cases against the culprits
have so far been decided.

(ii) At Bhainsa in district Adila-
bad on March 23 : Trouble started
in a Holi procession which was taken
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out in front of a mosque. In cases
of arson, looting etc. there was
damage worth Rs. 3,550 to Govern-
ment property and Rs, 1,16,480 to
property belonging to individuals,
The cases registered in connection
with the incidents are pending trial.

(iii) In Hyderabad city on April
23 : There was a clash between two

groups. There was no damage to
property. The cases have not been
decided so far.

(iv) In Hyderabad city on May

13 : There was trouble in a marriage
procession which was passing by a
mosque. There was no damage to
property and no cases have been
decided so far.

(v) In Hyderabad city on July 26 :
The trouble started in a religious
procession. There was damage wor-
th Rs. 100/- to private property.
No cases have been decided so far.

Mysore

The only communal diturbance to
have taken place during the year 1970
was at Chamarajnagar in district My-
sore on April 19, which followed trou-
ble in a procession with music taken
out by the R.S.S.S. in front of a mos-
que. There was no loss to Government
property, but the loss of private pro-
perty is estimated at Rs. 35,000. In
connection with the incidents 40 cases
were registered, of which 10 are sub-
judice and one under investigation, In
the remaining cases final reports have
been submitted,

Information is still awaited from

Assam, Bihar, Kerala, Madhya Pra-
desh, Tamil Nadu, Maharashtra and
West Bengal. There have been no

communal disturbances in the remain-
ing State and Union Territories during
the year 1970.
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+[COMPULSORY EDUCATION UPTO PRI-
"AARY STAGE

*572. SHII J. P. YADAV : Wil
the Minister »f EDUCATION AND
YOUTH SERVICES be pleased to
state :

(a) the tine by when it will be
possible to p ovide compulsory educa-
tion to the children in the age group
of 6 to 11 yers in accordance with the
provisions of he Constitution;

(b) what ! the state-wise

position
of their educ. tion; and

(c) whethe: it is a fact that on ac-
count of pov:rty young boys and girls
have to seek employment in order to
help their pa ents; if so, what action
is being take: to improve their condi-
tion?]
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f{THE DEPUTY MINISTER IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
A. K. KISKU) : (a) to (c) A state-
ment is laid on the Table of the Sabha.

STATEMENT

{a) Education is a State Subject. No
specific target date can be given for
achieving free compulsory education
to children of age group 6-11. Efforts
are, however, being made to persuade
the State Governments to allocate ade-
quate funds for. primary education
and also to mobilise local resources, so
gs to accelerate the progress in this

eld.

{(b) The percentage of enrolment in
classes I-V (age group 6-11) state-wise
in the year 1968-69 was as below :

Andhra Pradesh . . 71
Assam* . . . . 74
. Bihar . . . . 57
Gujarat . . . 85
Haryana . . . . 64
Jammu & Kashmir . . 66
Kerala . . 119
Madhya Pradesh . . 59
Maharashira . . 93
Mysore . . . . 89
Nagaland 114
Orissa . . . . 74
Punjab . . . . 71
Rajasthan . . . 56
Tamil Nadu . 104
Uttar Pradesh . . . 84
West Bengal . . . .73
A. & N. Islands . . 99

7)T[ ] English translation.
*Including Meghalaya.
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Chandigath . . . 86
Dadra & Nagar Haveli . 60
Delhi . . . . 93
Goa, Daman &: Diu . . 38
Himahcal Pracesh . . 87
LM. & A. Isl: nds 126
Manipur . . . 110
N.E.F.A. . . . 34
Pondicherry . 103
Tripura . . . . 78.
ToTtAL . 78
Averago
of the
whole
country

(il) Compulsory Primary education
for children in the age group 6-11 has
been introducec by legislation in the
following States :

Andhra Prad sh,

Assam,

Bihar,

" Gujarat,

Haryana,

Jammu & Kasshmir,

Kerala,

Madhya Pracesh,

Orissa,

Punjab,

Rajasthan,

Tamil Nadu,

Uttar Prades' and

West Bengal.

(¢) In order to attract pupils to
the following n easures are bemg adopt-
ted by State G)rvernment :

1. Midday meals scheme;

2. Supply of free uniform to
needy studerts particularly to girls;

3. Supply of free books to needy
children;

4. Provision of school mothers;

5. Provisiln of creches in villages
so that infants can be looked after
releasing the grown up boys and
girls to atter d school;
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6. Arranging school instructional

hours to suit local needs;

7. Bducating parents through pa-
rent teacher associations.

Due to social and economic condi-
tions of the people, it has mnot been
found practicable to enforce the penal
provisions of the Compulsory Primary
Education Acts. While Poverty may be
one of the important reasons for boys
and girls not attending middle or high
schools, this cannot be the main reason
for children in the group 6-11 not
attending primary schools, The gap
in enrolment is mainly due to girls and
sociological reasons appear to be at the
back of this.]

CHINESE AND PAK ARMS RECOVERED
FROM NAXALITES

*537. SHRI M, K. MOHTA : Will
the PRIMES MINISTER be pleased to
state

(a) whether it is a fact that Chinese
and Pakistani arms, have recently been
recovered in the Fastern Region from
Naxalites and others;

(b) if so, the quantity of arms
recovered and their types giving State-
wise figures;

(¢) how many arrests have been
made in this connection, the nature of
documants recovered from the arrested
persons and the conclusion drawn
there from; and

(d) whether 'it has come to the no-
tice of Government that Naxalite leader
like Shri Charu Mazumdar frequently

' slip out of India and re-enter after visit-

ing China and Nepal ?

THE PRIME MINISTER AND
MINISTER OF HOME AFFAIRS
(SHRIMATI INDIRA GANDHI)
(a) to (¢) The State Government of
Assam and the Union Territories
Administration of Manipur and NEFA
have reported that no such recoveries
have "been made. According to infor-
mation furnished by the Tripura Ad-
ministration, no such recoveries have
been made from Naxalites but in a
recent encounter the MIZO hostiles
used some Pakistani arms and ammuni-
tion.

Information from West
Bihar and Nagaland ig awaited.

Bengal,



